C.P No. IB-446(ND)/2017
NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH
6th & 7t Floor, Block-3,
C.G.0 Complex, Lodhi Road,
New Delhi-110003.

Date: - 17.05.2017
To,

The Insolvency and Bankruptcy Board of India
7% Floor, Mayur Bhawan, Shankar Market,

Connaught Circus, New Delhi-110001.

Subject: -  In the matter of M/s. Takkshill Enterprises V/s. M/s. IAP Company
Pvt. Ltd.
Sir,

Please find enclosed a certified copy of order passed by National Company
Law Tribunal, New Delhi Bench, New Delhi in the matter of M/s. Takkshill
Enterprises V/s. M/s. IAP Company Pvt. Ltd. In C.P No. IB-446(ND)/2017, for
your kind information and perusal.

Yours faithfully,

(Prabhat Kumar Sharma)
Court officer

Encl. as above.
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IN THE NATIONAL COMPANY LAW TRIBUNAL
BENCH III
NEW DELHI

CA No.GO[C-III[NDZZOIB
CA No.69[C-III[ND[2018
CANo0.70/C-I1I/ND/2018

In

CP-IB-446/ND/2017

IN THE MATTER OF SECTION 60(5) OF THE INSOLVENCY AND
BANKRUPTCY CODE, 2016.

*M/S TAKKSHILL ENTERPRISES
R/O FLAT NO. C- -2/605,
NIRMAL CHHAYA SOCIETY,
VIP ROAD, ZIRAKPUR,

SAS NAGAR
MOHALI-140603.

.« OPERATIONAL CREDITOR/APPLICANT

Versus

M/s IAP COMPANY PVT.LTD.
C/0 HOUSE NoO. 353/1,
NEAR GOLAK DHAM TEMPLE,
MAIN ROAD BIJWASAN,
NEW DELHI-110061,

.- CORPORATE DEBTOR/RESPONDENT: /\m
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M/s Takkshill Enterprises VS,
IB-446/ND/2017
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Coram:
R.VARADHARAIJAN,
Hon’ble Member (JUDICIAL)

Dr.V.K.SUBBURAJ
Hon’ble Member (TECHNICAL)

Counsel for the Petitioners : Mr.Sushan Mahajan, Mr. Abhishek
Iyer , Advocates

Mr. Pulkit Agarwal, Advocate for IRP
Counsel for the Respondents : Mr. Rajendra Beriwal, Advocate.

| qor IBBI (1MPsADORD URORR M- SARUPANA CHATURVEDI, ADYOCATE - L)
Coumi Duccs 2450 Order delivered On: 16.05.2018
ORDER

This is an Application filed by the Insolvency Resolution Professional
(IRP) seeking for discharge from the Corporate Insolvency Resolution
Process (CIRP) initiated by this Tribunal by admitting the above main
Company Petition filed by the Operational Creditor (OC) namely,
Takkshill Enterprises in view of defaults committed by the Corporate
Debtor (CD) in relation to the operational debt owed to it. The main
Company Petition was admitted by this Tribunal vide order dated
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